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CEMTRAL ADMIMISTRATIVE TRIBUNAL
PRINCIPAL BENCH

C.P. NO.,307/20G2
O,A, MG.152472003
M.A, NO.Z131/72002

New Delhi, this the 18th day of November,Z003

HOM'BLE SHRI V.K.MAJOTRA, VICE CHAIRMAN (A)
HOM ' BLE SHRI BHARAT BHUSHAN,MEMBER (J)

v.,C., Jain

/0 {Late) Shri Gangadhar Jain
Principal Kendriva vidyalaya No.Z
Jnhansi {Retd.)

{8y advocata: Sh. M.K.Bhardwal) LB Applicant
yarsus
unnion of Ingia & Ors

Ziri S.K. Tripathni

Sacratary ‘

Ministry of HRD, Deptt of Education
(SE & HE}, 3hastri Bhawan

Maw Dalni,

*. Dr, M.M., Joshi
chairman
K.V.5., Shastri Bhawan
Maw Dalhi.

3. Shri H.M. Caire-Commisgioner
Kondriya vidyalaya 3angathan
18 Instituticonal Area
shanoaed Jeet Singh Marg

Nav: Delini-id.

{By Advocate: Sh. S.Rajappa) . . »Regpandents

QRDER (Oral}

Hon’'ble Shri V.K. Majotra, Vice Chairman(A)

Heard learned counsel Tor the applicante,

OA-1524/2002 was disposed of Dy this Tribunal
vide order datad 13.06.2003 requiring tha respondents
to consider applicant’s appeal dated 31.3,7000 by
passing & reasonsed and speaking order within & paricd
of two months from the date of recaipt of a capy of
the ordér. The iearned counsal fof the  raspoendents

ras  pointed out that the raspondents apart from
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additicnal countgr affidavit on behalf of respondent
Mo.1 Shri S.K. Tripathi, Secretary, Ministry of HRD,
Deptt, of Education, have filed MA-2131/2003 seeking

ciarification. It nas beean pointed out that whersas

1

Kendriya Vidyalaya 3angatnan (RV3) 18 &@n  autoncmous
bedy  under tha administrative control of the Ministry
of  Human Resourcer Develepmant with Commissionsr (KV3)
as its Chief Executive, the Ministar for Human
Rasources Deveiopment 18 the Chairman of 18415
Organisation., It is furiher pointed out that whiie'ﬂo
appea}_ Tigs to tne 3acratary of the Department, a
reviaw petition was éonsidered vide ordar dated
21.3.2000 under the raleavant rules. Both sides have
agreed that review patiticon made by the appiicant 0o
trogated as a raview filed before thae Chairman {(KVYS)

and decjded within a stigulated period,

In the circumstances, MA-2131/2003 is allowed
with a clarification that the reviawing authoriby may
considar .the appeal dated 31,2,2000 filad by the
acplicant and pass & reascened and speaking order
within a poriocd of two months from the date of
communication of this order. 3ince MA-Z131/2003 is

/2003 nad becoms infrectuous  and
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disposad of, CP-
the same is accordingly dismissed. MNotics issused Lo

tho resgondents arg dischargsed.

: at_Bhushan) (V.K.Majotraj
Membar {(J) vige Chairmani{A)l





